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RAJ  KR.011Lala  
Appointed by 

Govt.of NCT  of Delhi 
Reg. No. 010106 

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

MA No. 64/2024 

In 

Original Application No. 581/2023 
In the matter of: 

Tribunal on its Motion 

ACTION TAKEN REPORT ON BEHALF OF DELHI POLLUTON 

CONTROL COMMITTEE IN COMPLIANCE TO THE ORDER 
DATED 07.11.2023. 

I, Dr. BMS Reddy, Sr. Environmental Engineer, Delhi Pollution Control 

Committee, 2nd Floor, C-Wing, Vikas Bhawan-II, Civil Lines, Delhi- 110054, 

do hereby solemnly affirm and state as under: 

1. 
That, I am working as Sr. Environmental Engineer, Delhi Pollution Control 

Committee and am conversant with the facts of the present case on the basis 

of record maintained by Delhi Pollution Control Committee in its ordinary 
course. 

2. 
That this Hon'ble Tribunal took up the above referred matter on 07.11.2023 

on the basis of the letter dated 24.06.2023 raising the grievance that in Khasra 

No. 1706, Village Aya Nagar, there is a Johar (Pond) which is being filled 

with garbage, dumping material and raw material and it is losing its identity 

as a pond. This Hon'ble Tribunal was pleased to direct DPCC to get the spot 

inspection done, ascertain the correct position and if required, take 

appropriate remediation action. 

, in compliance with order dated 07.11.2023, DPCC has filed its action 
n report on 12.03.2024, after inspecting the site in question, which is 

ble on the records of this Hon' ble Tribunal. 
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4. That, the report of DPCC 

29.11.2024 and pleased to 

punitive action and file. 

was considered by this Hon'ble Tribunal on 

direct DPCC to take appropriate remedial and 

5. 
That, DPCC issued letters to MCD and DDA on 07.03.2024. As no reply was 

received, a reminder letter was issued to look into the matter and direct the 

concerned officers to take further necessary action. Copy of the reminder 

letter dated 29.10.2024 addressed to MCD and DDA is enclosed herewith as 
ANNEXURE -1. 

6. 
That, in compliance with the order dated 29.11.2024, a meeting was called by 

the Member Secretary, DPCC, to review the compliance status, which was 

attended by the officials of MCD and DDA on 13.03.2025. During the 

meeting following decisions were taken: 

a) Dy. Director (Horticulture), MCD informed that the park has been 

cleared from the garbage/ C&D waste dumps and submitted the ATR 

in the meeting itself. Copy of the ATR submitted by the Horticulture 

Wing of MCD is enclosed as Annexure-2. 

b) Regarding the cleaning of the pond in question, Sh. Shadab Alam 

from Maintenance Wing of MCD informed that they have taken 

certain measures to clear the pond. He however informed that the land 

on which the pond exists belongs to DDA and was handed over to 

MCD for maintenance purpose only. 

c) DDA was asked to ensure the cleaning of the pond in co-ordination 

with MCD in a time bound manner and submit ATR to DPCC. As far 

as the punitive action, it was decided to send letters to Heads of MCD 

and DDA to identify the responsible officers/officials in their 

respective departments and take suitable action against them. 

Minutes of the meeting dated 13.03.2025 is enclosed herewith as 
ANNEXURE-3.  

7. 
RAJ KR.GULATI 

Appointed bfl, e 
Govt.of NCT of 0 
Reg. No. 010 

ubsequent to the meeting dated 13.03.2025, MCD has informed that, 

a Nagar Pond situated in Gram Sabha Land under Khasra No. 1704 

(16-02) is with DDA and was transferred to SDMC (now MCD) in 

for the period of 05 years for the development of the park on the 
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temporary basis. The pond has never been handed over to SDMC which is 

still with the DDA. In the said handing over letter dated 19.02.2018 atpoint 

No. 3, it is clearly mentioned that "Department of Horticulture SDMC will 

use the land only for the purpose of development of park". The responsibility 

of DDA for cleaning of pond situated in Khasra No. 1704 so that pond should 

remain in its pristine condition. However Maintenance department, MCD 

along with DDA have engaged labour for the purpose of cleaning of Aya 

Nagar pond. Copy of the reply submitted by MCD dated 17.03.2025 is 
enclosed herewith as AINNExt yl  

8. 
That, DPCC vide letter dated 18.03.2025 asked DDA (being the land owing 

agency) to ensure the cleaning of the pond in co-ordination with MCD in a 

time bound manner and submit ATR to DPCC. It was also directed that 

punitive action against responsible officers/ officials may be taken. Copy of 

the letter dated 18.03.2025 addressed to MCD and DDA is enclosed herewith 
as ANNEXURE -5. 

9. 
That, in view of the above, the present action taken report may kindly be 
taken on record. 

DEPONENT 
VERIFICATION 

I, the above-named deponent, declare the contents of the present affidavit are true 

and correct to the best of my knowledge based upon the documents and records 

available in the office and nothing material has been concealed therefrom. 

Verified at New Delhi on  as  0  muy  March 2025. 

W RAJ KR.GULATi -53 
Appointed by 	cs 

ul  Govt of NCT of Delhi IX, 
Reg. No. 010/06 A:7' 

AT \ 

NOTAIR 
nOVT OF NCT

PUBLIC  
OF DELHI 

Q _MAK _iva 
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l)1 Liii POLLUTION CONTROL commaT 
DEPARTMENT OF ENVIRONMENT 

(GOVT. OF INcr OF DEMI) rd 
FLOOR, C-BLOCK, VIKAS BLIANVA.N-11, 

UPPER BELA ROAD, CIVIL LINES DELHI-54 
( visit us at website http:(Alp

ytnic.01,1_ ) 
DPCC/CMC-II/(10)(10)(92)/Leg,081 .Q.‘-ik 	— 

Date. 
eyy -fe-1 

I. The Commissioner, 
Municipal Corporation of Delhi, zi th Floor, Dr. &p.m7Civic Centre, Minto Road, New Delhi-110002. 

2. The Vice-Chairman, 
Delhi Development Authority, Vikas Sadan, INA, New Delhi 110023. 

New Delhi- 

3, 
the Member Secretar, Delhi Wetland Authwit.\ I \ 	C-Wing, Delhi Secretariat, I,P Fstate 

Sub.: 	oteble NCT order dated 16.08.2024 in MA No. 64/2024 in OA No. 581 /2023 "Tribunal on its motion" regarding garbage, dumping material and raw material in Kbasra No, 1706: 
Village Aya Nagar, New Delhi, Johar (pond). 

Sir, 

To. 

 

3 

S 

S. 

 

enable this office to apprise the same before the lion-I-de NGT. Copy of the order of I fon'bzlzie NGT is als,  

fr,--)ec` 

This has reference to the order dated 07.11.2023 passed by Ilon'ble NGT‘ tri 
	No. 581 /2

023 "Tribunal on its motion" regarding garbage, dumping material and raw material in Khasra No. 

1706, Village Aya Nagar, New Delhi, Johar (pond). Consequent to the order passed by the 1 Ion'bie 

Tribunal on 07.11.20123 in OA No-581/2023, an inspection of the site was conducted by the officials of 

DPCC on 02.02.2024 and the observations in this regard are as under:-

1. Plastic waste such as bottles and polythene were found floating in the pond. Garbage was also found 
dumped in the pond 

). There is a park which is maintained by SDMC adjacent to the pond wherein dumps of cow dungs 

and garbage were observed and the local enquiry revealed that some people washing their 

cows/cattle in the park and discharged all the waste water into the pond. 

3. From the enquiry gathered from local people it is found that there is no sewerage system in the 

locality. Also it is observed that there is an open drain beside the pond from which the sewage is 
directly discharged into the pond. 

4, Lots of Garbage was also found dumped at the entrance of the park which may ultimately falls into 

the pond as per the information gathered during inspection. 

5. There is no Malba, Construction and demolition waste was observed near the pond. 

A letter dated 07.03.2024(Copy attached) was also issued to MCD and DDA to rectify the 
deficiencies 

observed and provide the AIR to DI'CC but no response has been pro\ 
ided et. 

In N iCk`r Of the 
tiboe obser‘anotis, ou are again requested to look into the matter and direct the 

concernt:d officers to take bather necesz,ary action and provide th-o Action Taken Report ‘
,,ithin 10 days to 

enclosed herewith for your ready ieference, 

Ini.haree, CN1 -11 

Dr. B.M.S. Reddy 
Senior Environmental Engineer 

1 	 Delhi Pollution Control Coritmit 
Ka4sitihm&er5etnGFaltot3o,  Dr, (..,,Iscf.l.h, E31,  Tt)Belohi:td)irl:,  

Lt' No. f../PC(..1-001 	i , il 0:lc:t' )11. e j-0,8 Corriputet No, lat062) 

(=OMMJ I Ti-r, on 19/0 

Ei-tel: As above 
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MUNICIPAL CORPORATION OF DELHI 
OFFICE OF THE DEPUTY DIRECTOR (HORT.) 

HORTICULTURE DEPARTMENT: SOUTH ZONE 
ROOM NO. 45, 2nd FLOOR MCD OFFICE BUILDI 

SRI AURBINDO MARG, GREEN PARK, NEW D NG10016 , 
ELHI-1 Email ID :- adhsouthzone.mcd@gmail.com 

 No.DDH/AD
H/SZ/MCD/2025/ 

To, 

Sh. Krishan Kant Gautam, 
AEE, CFC-II (DPCC) 
5the Floor, ISBT Building 
Kashmere Gate, Delhi-110006 

Subject :- Compliance of order/directions of Hon'ble N 
64/2

024 in OA No. 581/2023 "Tribunal on its motion regarding 
garbage, dumping material and raw material in Khasra No. 
1706 Villa e A a Na ar New Delhi 

 

Reference: Letter No. DPCC CMC-II(10)(10)(92 
5234 dated 05.03.2025 	 )/Leg.08/5232- 

In compliance with the directions of the Hon'ble National Green Tribunal 

(NGT) regarding garbage, dumping material, and raw material in Khasra No. 

undertaken: 
1706, Village Aya Nagar, New Delhi, the following actions have been 

Land Handover and Develo ment 

• 
Khasra No. 1706, Village Aya Nagar, New Delhi, wa 
the Horticulture De 

	

	 s handed over to 
partment, South Zone, MCD on 19.02.2018. 

• 
The total area of the land is 3.33 acres, which includes 

• Out of the total area 	 a pond. 

, 0.46 acres has been designated for park 
development, while 2.87 acres is allocated for the pond. 

P.T.0 

PRr.624.2,..4)Q-e. 

1 
11e No. DPCC/(10)/(10)/(92)/Leg-08 (Computer No, 186062) 

111:324n; 

Dated VIV:1\11. 

Aii n eKtd're-2_ 

Sir, 
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Park Develo mem and Maintenance 	
2 

• 
The park is currently being maintained by the Horticulture Department, 

• 
Upon taking over, the Horticulture Department, South Zone, MCD 

South Zone, MCD. 

installation, and an open gym. 
developed the designated park area with plantation grassing, gazebo 

Com Hance with NGT Directions 

• 
The garbage, dumping material, and raw material present in the park 

area have been removed by the Horticulture Department, South Zone, 
MCD, in accordance with the NGT's directions. 

Maintenance of Pond Area 

• 
The pond within the park is maintained by the Maintenance 
Department, South Zone, MCD. 

• 
A formal request has been sent to the Maintenance Department, South 

Zone, MCD, for cleaning and necessary maintenance of the pond, vide 

letter No. DDH/ADH/SZ/MCD/2024-25/2872 dated 17.12.2024. 

Current Status 

• 
The parkAand (except the pond) is presently clean and well-
maintained. 

• 
Photographs of the site are enclosed for reference. 

This report is submitted for your kind perusal and necessary 
action. 

Pltaine:y2e. 
Dy. Director (Hort.) 
South Zone : MCD 

Deputy Director (Hort. 
South Zone : MCD 

2 
No, oPcc/(10)/(i0)/(92)/Le9-08 (Computer No. 186062) 
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Anne Uffe—g 

DELHI POLLUTION C',ONTROL COMMITTEE 
DEPARTMENT OP ENVIRONMENT, GOV( , OF NCT OF ()ELM 
Sth FLOR, 151I1' BUILDING, KASIIMERE GATE, DEEM-110006 

Nisi us al: 101 	'e (hi lt  

F. No, 1)1'f.X:/(1 0)(1 0)(92)/Leg-08 	g Dated: 13-03-2025 

Sub 1: • les of the mc'ctin taken 	M8 	 13 Marcl, 2 25 

A meeting was convened in the chamber of MS DPCC at Delhi Secretariat on 

13.03.2025 at 03.00 PM, List of the officials from MCD and DDA who attended the meeting 

is enclosed as Annexure-1. The issue was explained to the representatives of both MCD and 

DDA and sought the Action Taken Report/Compliance report from them regarding the 

rejuvenation of the pond in question at Aya Nagar. Sh. P K Banerjee , Dy Director 

(Horticulture), MCD informed that the park has been cleared from the garbage/C and D waste 

dumps and submitted the ATR in the meeting itself. Copy of the ATR submitted by the 
Horticulture Wing of MCD is enclosed as Annexure-2. Regarding the cleaning of the pond in 
question, Sh Shadab Alam from Maintenance Wing of MCD informed that they have taken 

certain measures to clear the pond. He assured that the Action Taken Report will be submitted 

by 02.00 PM on 17 March 2025. He however informed that the land on which the pond exists 

belongs to DDA and was handed over to MCD for maintenance purpose only Sh. Deepak 

Kumar, DDA was asked to ensure the cleaning of the pond in co-ordination with MCD in a 

time bound manner and submit ATR to DPCC. As far as the punitive action, it was decided to 

send letters to Heads of MCD and DDA to identify the responsible officers/officials in their 

respective departments and take suitable action against them, 

Incharge, CMC-I I  

Copy to: 

( I) Deputy Director land management south zone — DDA (DD/LM/SZ- ) Room no C
1 /5  

Vikas Sadan , INA , Delhi - 110023 

(2) Deputy Director(Horticulture) South Zone —Room 45, 2nd  floor MCD office , SRI 
Aurbindo marg, Green Park , Delhi 110016 

(3) Deputy Director(Engineering Division) South Zone Office of executive engineer, 
maintenance division 4 sector 4 pushp vihar ,Delhi -110017 

1 
le No. DPCC/(1())/(10)/(92)/Leg-08 (Computer No. 186062) 
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7.  

8.  

10. 

12.  

13.  

Attendance Shoe 

Subject: Aya Nagar Issue 

S,No. 	Name 

Date and Time; 13,03,2025 at 03:00 PM 

Designation/ 	
Sign Department 

2 
'ile No. DPCC/(10)/(10)/(92)/Leg-08 (Computer No. 186062) 
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SN'1  ereo  

0 .02N C°19  
1ncharge, WC-II/DPCC 

Z 
potation of Delhi 

Muol al Co J.E-157 

-An ne/ircC--4-(Colly) 

	

MUNICIPAL CORPORATION OF DELHr  	- 
OFFICE OF THE EXECUTIVE ENGINEER-M-IV 
SOUTH ZONE, SEC-W, PUSHP VIHAR, NEW DELHI 110017 , 	. 

ungwvittir 

No.: EE (M)-1V/SZ/2024-25/D- 548 Date: 

Subject: Regarding cleaning of Aya Nagar Pond situated in Khasra No. 1704 Johad (16-02). 

Ref. No.:- F.No. DPCC/(10)(10)(92)/Leg-08/5269-71 Dated 13.03.202052 

In reference to the above, it is submitted that the Aya Nagar Pond situated in Gram Sabha 

Land under Khasra No. 1704 Johad (16-02) is with DDA and was transferred to SDMC (now 

MCD) in 2018 for the period of 05 years for the development of the park on the temporary basis 

(copy of the handing over of the Gram Sabha land to Horticulture department is attached as 

annexure-I). As discussed with the Horticulture department the area of the pond has never been 

handed over to SDMC which is still with the DDA. In the said handing over letter dated 19.02.2018 

at point no. 3, it is clearly mentioned that "Department of Horticulture, SDMC will use the land 
only for the purpose of development of park". Hence it is the responsibility of DDA for cleaning of 

pond situated in Khasra no. 1704 so that pond should remain in its pristine condition. However 

Maintenance department, MCD along with DDA have engage labour for the purpose of cleaning of 

Aya Nagar pond. The current photographs of Aya Nagar pond is attached as Annexure-2 for kind 

perusal. 

Submitted 	se. 

.e No. DPCC/(10)/(t0)/(92)/Leg-08 (Computer No. 186062) 
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GOVERNMENT OF NCT OF DELHI 
OFFICE OF THE BLOCK DEVELOPMENT OFFICER (SOUTH') 

DISRICT MAGISTRATE (SOUTH) OFFICE M.B. ROAD, SkitET,',, 
NEW DELHI-1.1.0008 

F. No. 13D0 (South)/2017 )gb„c 	 Dated: IR\16)....)1...N 

• 

\ 

To, 

The Deputy Director (Horticultdr41..-
South Delhi Municiopal Corporation; - 
South Zeon, Green Park, New Delhi:., 

Sub: Handing over the Gram Sabha Land to the Horticulture Department of 
South Delhi Municipal Corporation for Development of Park on 
Temporary basis. 

Sir, 

This is with reference to your office letter No. Dy. Dir./Hort./SDMC/17 

18./1296 dated 07.08.2017 on the subject cited above. In this regard, it is to 

inform you that the Divisional Commissioner, Govt. of NCT of /Delhi is pleased to 
accord the approval for grant of NOC for temporary use of vacant land of Gaon 

Sabha for development of park in village Aya Nagar in Khasra No. 1704 Johad (16-
02). 

Accordingly, the above said land is hereby handed over to Horticulture 
"L514(1' rtment of South Delhi Municipal Corporation for development of park subject 

o t Allowing terms and conditions: 
N2-ar 

1. The ownership of Gaon Sabha Khasra No. 1704 Johad (16-02) land/site 

shall change as park and continue to remain as Gaon Sabha land in records 

anal-department of Horiticulture, South Delhi Muncipal Corporation will only 

has the right to use. 

2. It will be responsibility of department of Horiticulture SDMC to protect the 

Gaon Sabha land from any type of encroachment. 

3. Department of Horiticulture, SDMC will use the land only for the purpose of 

development of park. 

4. No permanent construction will be made on the Gaon Sabha land as given to 

Horiticulture Department of SDMC to use for development of park, 

5. Department of Horiculture, SDMC will bear all the expenses relating to 

development, management and maintenance of the park. 

Contd. 2 

le No. 15PCC/(10)/(t0)/(92)/Leg-os (Computer No. 186062) 
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6. Gaon Sabha/ Revenue Department reserves the right to reclaim the land, if 

the same is required for any other important purpose by the government. 
7. 

Any damage to the site would be rectified by the department of Horiticulture, 

SDMC at the time of return of the land to Gaon Sabha., 
8. 

Park should be developed by the SDMC within four (4) months from the date 
of 

handing over of the Gaon Sabha Land. In exceptional circumstances, this 
period cand be extended further by 02 months. 

9. 
The Gaon Sabha Land is being allotted to SDMC Horticulture wing for a 

period of 05 years, which can be extended further for another 05 year. 

(DR. NIDHI SAROHE) 
BDO (SOUTH) 

F. No. L3DO (South)/2018 	S-- 
Copy for information to: Dated:  

\,..y
?he DM (South), M. B. Road, Saket, New Delhi. 

. Dy. Commissioner, SDMC, Green Park, New Delhi. 
3. Dir. (P), 1st Kripa Narayan Marg, Delhi-110054. 
4. Dir. (Horticulture), SDMC, Dr Shyama Prasad Mukherjee Civic Centre, 

Minto Road, Delhi - 1100025. 
5. PA to Divisional Commissioner, 5 Sham Nath Marg, Delhi-110054 
6. PA to Commissioner, SDMC, Dr Shyama Prasad Mukherjee Civic Centre, 

Minto Road, Delhi — 110002. 

(DR. NIDHI SAROHE) 
BDO (SOUTH) 

3 
ile No. DPCC/0o)/(io)/(92)/Leg-08 (Computer No. 186062) 
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tY\ eY 4 	 By Speed Post/emai  

111-  

DELHI POLLUTION CONTROL 
COMMITTEE 

DEPARTMENT OF ENVIRONMENT 

tn, (GOVT. OF NCT OF DELHI) 
i 	2M  FLOOR, C-BLOCK, VIKAS BHAWAN-H, 

 

.libM1Prosiir  UPPER BELA ROAD, CIVIL LINES DELHI- 
54 

( visit us at website : http://dpcc,delhigovt.nic,in/ ) 
DPCC/CMC-11./(10)(10)(92)/Leg,08/ r2.7`7 	 Date: 

To, 

LeFF .4 0:7_D 
;;;fe‘') Lifestyle for 

Environmen 

1. The Commissioner, Municipal Corporation of Delhi, 4th  Floor, Dr. S.P.M. Civic Centre, 
Minto Road. New Delhi-110002. 

2. The Vice-Chairman, Delhi Development Authority, Vikas Sadan, INA, New Delhi 
110023. 

Sub.: Compliance of order of Hon'ble NGT dated 29.11.2024 in MA No. 64/2024 in OA 
No. 581/2023 reg 

Sir, 

This has reference to the order dated 29.11.2024 passed by Hon'ble NGT in MA No. 

64/2024 in OA No. 581/2023 "Tribunal on its motion "regarding garbage, dumping material and 

raw material in Khasra No. 1706, Village Aya Nagar, New Delhi, Johar (pond). Copy of the 

order of Hon'ble NGT is also enclosed herewith for your ready reference. 

Consequent to the order passed by the Hon'ble Tribunal, a meeting was taken by the 

Member Secretary, DPCC on 13.03.2025 with the officials of DDA and MCD to review the 

compliance status. Copy of the minutes is enclosed/attached herewith for your ready reference. 

Dy Director (Horticulture), MCD informed that the park has been cleared from the garbage/C 

and D waste dumps and submitted the ATR in the meeting itself. Regarding the cleaning of the 

pond in question, Maintenance Wing of MCD informed that they have taken certain measures to 

clear the pond and assured Action Taken Report will be submitted on 17 March 2025. DDA, 

being the land owning agency, was asked to ensure the cleaning of the pond in co-ordination 

with MCD in a time bound manner and submit ATR to DPCC. 

As far as the punitive action as directed by Hon'ble NGT, you are requested to look into 

the matter and take suitable action against the concerned after identifying the responsible 

officers/officials in your department. 

Digitally signed by 
BALAM MADIAUSUDHANA REDDY 
Date: 18-03-2025 11:16:03 

Incharge, CMC-II 
End: As above 

1 
File N DPCC/(10)/(10)/(92)/Leg-08 (Computer No. 186062) 
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